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FRU'VI No. 4 

(SEE RULE 42) 

CENTRAL 	ADME11,11 ISTR1,TIVA TRIBUNAL 

GUWARATI BENCH: 

ORDER_SHEET 

Original .Applecat ion No:-________ 	103 

Mise petition No: 

Gonterrpt Petition No: —_-- J 

tevie Apple cation No:  

Name of the 

F Name of the hespondant() :_1 04 - 

Advocate f o r the Ap.lecant:- /7" 	-' ,4 ~i2 

Advocate for the espondat:- 
1pàk.2. 

	

Notes of the kiegistry ) date 	Order of the Tribunal 

j 18. 12.03 	Heard Mr. A. Ahmed, learned 

I 	 appllcauoii 16 to 	
counsel for the applicant* 

	

frni but not in Wive 	 The application is admitted. 

	

i s 	 Call for the records. 

	

J C 1'. 	 List on 29.1.2004 for orders. 

y 	
In the meantime, the respond- 

1ated,.3/tf'O3 	
ents are directed to allow the 

applicant to continue in service 

until further orders. 

'- Member (A) 
All

- 3. 	mb 

cL r*e 

I 

'-I  



O.A.No.286/2003 

25.2.2004 Present: Hon'ble Shri Shanker Raju, 
Judicial Member 

The learned counsel for the 

respondnts states that the National 

Open School has not been brought under 

the jurisdiction of this Tribunal by a 

notification or rule under Section 40 

(2) of the Administrative Tribunals 

Act, 1985. However, in the absence of 

the learned counsel for the applicant 

we 7  r.efrain from passing an order 

dismissing the O.A. for want of 

jurisdiction as an earlier O.A. 

(No.169/ 	) pertaining to this Bench 

is pending. 

Let the case be listed 1:fore 

the Diviison Bench tomorrow, 26.2.04 

with the recdds of O.A.169/ 

Member(J) 

nkm 

T 	26.2.04 prbserit :. The Hon'ble Sri ShankerRajU. 
judicial Member 

The Hon'ble Sri K.V..rahla- 
dan, Admn .Memher 

Though the National Cen Schcl 

has come under the Union of India Minis-

try of Human Resources Development it 

is an autonomous body controlled by the 

Government of India and not notified 

under Section14$(2) of the 

This Court has no Jurisdiction to deal 

an employee of National Open 

School. O.A. is accordingly barred by 

jurisdiction and is dismissed giving 
liberty to the applicant to approach 

the appropriate forum in accordance with 

law. 

L 
Member(A) 	 Memb€r(J) 

10 



.. 286/2003 

26.2.2004 present : The Hon'ble Sri Shanker 
Raju, judiejal Member. 

The Hon ble Sri K.V. pra1i-
ladan. Administrative 
Member. 

• 	 Heard learned counsel for the 

parties., 

The O.A. is disposed of for the 

reasons recorded in separate sheets. 

1tLt 
Member (A) 	 Member (J) 

MI 

I 

10 
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CENT RAL ADMINISTPATIVE TRIBUNAL 
GUW?U-iTI BENCH 

O.A./JlN. 1; L 286 of 2003 

DATE OF DECISION 26.2.2004. 

SriSerimanta Medhi 

. • , •ø . . • a. • • e 	 a • . . . a a • • 	 •ee4.e.. a • • . iPPLICl.NT(S) a 

Mr4 Ad11 Abmed 

FOR THE 

	

• -- 	
APPLICANT(S) 

-VERSUS-

tJijnof India & Ors, 
• •• . . . •. . . . . . . . . . 0•• • • • a a • as cc. . . ..4... .54, • ......  a RESPONDENT(S) 

MrP.Bhovjmjk, Mr.A.Deb Roy, 5r.C.G.S.C. 	 - 

FOR THE 

- 	 - 	 RESPONDENT ( s). 

TE rhoN' BLE MR. SHNKER RAJU,ADMINISTRATIVE MEMBER 

TE :iON'BLE MR. K.V.PRAHALADAN,ADMINISTRhTIVE MEMBER 

Whether Rep9rters of local papers may be allowed to see the 
judgment ? 	A 	- 	 - 

To be referred to the Reporter or not? 	 - 

Whether theirordships wish to see the Lair copy of the 
Judgment ? 

	

4. 	Whether the judgment is to be c1rculatd to the other Benches ? 

Judgment delivered by Hon'ble Mber SHhNKER 	J,MEMBER(J) 

-.• 
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CENTR1L ADMINISTRTIVE TRXBUNAL 
GUWAHATI BENCH 

Original Application No. 286 of 2003 

Date of Order : This the 26th Day of February, 2004. 

THE HON BLE SRI SHANKER RAJU,JUDICIAL MEMBER 
THE HON'BLE SRI K.V.PRAHALADAN,ADMINIFRATIVE MEMBER, 

Sri Sriinanta Medhi, 
s/O Sri Soneswar Medhi, 
Junior Assistant, 
Office of the Regional Director, 
National Open School, Department of Education, 
Ministry of Human Resource Develoixnent, Government 
of India, Regional Centre, N.E. Region, Nirmal Bhawan, 
1st Floor, Christian Basti, Nilmani. Phukan Road, 
Guwahatj-781005, 	

pp.cant. 

By Advocate Mr.Adil Ahmed 

i) The Union of India, 
represented by the Secretaryto the Government of 
India, Ministry of Human Resource and Developnent, 
New Delhi 

The Secretary, National Institute of Open Schooling, 
(Formerly National Open School-NOS)Mjnistry of 
Human Resç,urce and Develoixnent, Government of 
India, B-31B, Kailash Colony. New Delhi-110048. 

The Regional Director, 
National Open School, Department of Education, 
Ministry of Human Resource Development, Government 
of India, Regional Centre, N.E. Region, Nirmal Bhawan, 
1st Floor, Christian Basti, 
Nilmani. Phukan Road, Guwahatj-781005. ... RespondentE. 

By Advocate Mr, Pallav BhowmiA for Respondent No, 2&3. 
Mr.A.Deb, Roy, Sr.C.G.S.C., 

ORDER. 

SHANKER RAJU ,M1BER( J): 

Though the National Open School has come under 

the Union of India, Ministry of Human Resources Develop-. 

merit it is an autonomous body controlled by the Govern-

ment of India and not notified under Section 14(2) of 

the A.T. Act, 1985. This Court has no jurisdiction to 

deal grievance of an employee of Natioral Open School, 

contd/-s 
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O.A. is accordingly barred by jurisdiction and is 

dismissed giving liberty to the applicant to approach 

the appropriate forum in accordance with law. 

I cv 
(K.v. PRhHPIJADAN) 
ADMINISTRATIVE MEMBER (SHANKER RAJU) 

JUDICIAL MEMBER 

V 
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iN THE CENTRAL ADMINISTRATIVE TRIBtThrAL, 

c4AUHATI BENCH AT GUWAHATI. 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 

ADMINISTRATIVE TRIBUNAL ACT, 1985. 

	

ORIGINAL APPLICATION NO. 	 OF 2003. 

B E T W E E N 

	

Sri. SriManta 1-4edhi 1 	-Applicant 

Nr 
	

L 

The Union of India Z. 0r5; 

-Reponden3. 

I N D E S 

LIST OF DETAILS ANDSYNOPSIS 

Application: 

Verificat.ion 

Annexure - A Axmexure -A 15 the plric:tocopy ot 

Office Order dated 01-07-2001 

Issued by t.he Respondent No :3. 
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L1,11 

Annexure -B is 	the 	photocopy 	of 

certflcate 	dated 	03-062002 

id :bv the respondent No 3 

1-thnexure - C is 	the 	Photocopy 	of 

certificat.e 	dated 	3OI-2002 

iasued by the Respondent Nc. :3. 

nnexure -D is 	the 	Lhot-ocopy 	of 	passed 

Cert.if±cate 	c:f 	corriputer 

Course 

AnnexureE is 	the 	Photocopy 	of 

certificate 	issued 	by 	the 

Chief 	Secrecy 	Officer 	Nos 

uwahati to t!e 	Lppi1Can 

Annexure - F, are the Photocopies of order 

F/1F/2 dated 	25-07 - 2003, 	26-09-2003 

and 28-102003 passed in O.A. 

No 	169 	of 	2303 	by 	this 

Hon'ble Tribunal. 

This 	Oriqinalppiication is made for 

reqularization of the srViCC of the applicant. 

in the post of Junior Assistant from the date 
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of his 	oininq 	and also 	for direction 	to 	the 

Respondents to L-elea.se the regular pay scale of 

the applicant 	in the post of Junior Assistant 

at the 	pay 	scale 	of Rs 3O5O-75-35U45U/ 

with retrospective effect from date of his 

loining with all consequential service benefits 

inr:iuding seniority etc 

0 



jl 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,(A 2 

GAUHATI BENCH AT cTUWAHATI. 

(AIII APPLICATION UNDER SECTION 19 CF THE CENTRAL 

ADMINISTRATIVE TRIBUNAL ACT, 1°85 

ORiGI11AL APPLICATION NO. 	OF 2003. 

B E T W E E N 

Sri SriManta Medhi, 

Slo Sri Sc:neswar Medhi, 

Junior Asistant, 

Office of the Reqional Director, 

National ODen School, Department 

of Education, Ministry of Human 

Resource Development Government 

of India, Regional Centre, NE 

Region, Nirmal Bhawan, 1 Floor, 

Christian Basti, Nilrctani Phukan 

Road Guwahati-781005. 

-Applicant 

-Versus- 



The Union of India, 

represented by the Secretar 

to the Gove rnrctent of India, 

Ninistry of Human Resource 

and Development. New Delhi. 

The 	Secretary, 	National 

Inst.itute of Open Schoolinq, 

(Forrne ny 	National 	Open 

School-NOS) ,Ministry of Human 

Resource 	and 	Dc vel opment, 

Government of India, B-31B, 

Kailash Col ony 

New Delhi-IiCO8. 

The Reqional Director, 

National Open School, 

Department of Education, 

Ministry of Human ReE ounce 

Dc ye I opment, Government of 

India, RecionaI. Centre 2  N.E 

±egion, Ii1rrnal Bhawan, i t 

u 
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Floor, Christian Basti, 

Nilmani Phukan Road, Guwahati - 

'7 Q .1 	(\ 
/ U.L--) 

- 7,z.espondeflt.3 

DETAILS OF THE APPLICATION: 

1) 	PARTICULARS OF THE ORDER AGAINST 

WHICH THE APPLICATION IS MADE: 

This application is not made against 

any particular order but the applicant seeks a 

direction from this Hon'ble Tribunal to the 

Repondent.s for regulari zati on of applicant' s 

post as Junior Assistant with effect from the 

date of his joining in the said post of Junior 

Assistant prayer before this Honble Tribunal 

to direct the Respondents to release the 

reulr ps.y scale t the -lit in the post 

of Junior Assistant at the pay scale of 

Rs Ou 15-35O45U/With retrospective ettect 

from the date of his joining in the said postS 

p 



H. 
\N1\ 

JURISDICTiON OF THE TRIBUNAL 

The 	applicant . declares 	that 	the 

Sublect matter of the instant 

application is within the jurisdic-ion 

of this HonTb1e 

LIMITATION 

The applicant, further declare that the 

app_Li CatIon 15 within the I 3Jfl1 tat iOfl 

period prescribed under Section 21 of 

the Administrative Tribunal Act, 1985 

FACTS OF THE CASE 

41 	That the applicant is a citizen of 

india and as such ne is enLitieci t all tne 

rights and privilege-s guaranteed under the 

Const-itution of India. 

421 	That your applicant begs to state that 

the appl i cant was appointed as Juni or As si stant 
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on casual basis since April 	2001. Accordinly, 

he loined under the Office 	of 	the Respondent 

Mc. 3 	and continuing his 	service on the 	said 

post till today. 

i.nnexureA is the photocopy of Office 

Order dated 0I-072001 Issued by the 

Respondent No 3. 

Annexure -Bis 	the photocopy 	of 

certiticate dated 03-06 -2002 issued by 

the respondent 

Annexure -C 	is 	the 	Photocopy 	of 

certificate dated 3o-i1-2cuJz issued by 

the Respondent No.3. 

4 . 3] 	T h a t your applicant beqs to state that 

he 

 

h a s rassed 	cortputer course in Microsoft 

Office. Re has contnued his service as Junior 

Assistant without any break from April 2001 

under the Respondent No.3. The Chief Secrecy 

Officer of National Open School has qiv 



\ 
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cert.ificate 	t.o the Applicant on 2B-04-2003 for 

his work under the Chief Secrecy Officer as an 

Office 	Assistant 	durina he secrecy work 	of 	* 

'NTat4onal 	-•%-• 	- 
jefl 

,-. 	 * 	4:*_ 

	

c.uOC 	i.)L 

	

- 	- - 	 - 

	

ri 	5jOii5 
.-*, 	•**v•*,_• 	•__*_,. 

..; - iU 

a n dl 2001-2003. 

Annexure-D is the photocopy of passed 

Certific:ate of corctputer Course. 

Annexure-E 	is 	the 	Photocopy 	of 

certiticate issuect by the chiet, 

Secrecy Officer Nos. Guwahati to the 

Ap1icant. 

4.4] 	That the applicant begs to state that 

now he is continuinq in his post as Junior 

Assistant- without any break in t.he post of 

Junior Assistant. Eut he has been deprived froii 

regular pay scale and also reqularization of 

his above said posts. He has been deprived fromL 

reqular service benefit pay srale dearness 

• allowance, house rent, redical allowances and 

even rninimuirt pay scale was also not granted to 

the applicant 



7 

That your applicant begs to state that 

he had already served for a considerable long 

period uncier the Respondents and he is nor 

• going to be 'over aged for other Government 

lobs. He has acquired a léal right for 

requl an zation and regular pay' scale of his 

above said posts. He was selected and appointed 

y the Respondents through regular inte rvi ew 

and selection. But the Respondents have not yet 

regularized his post. He made several requests 

to the authc'nit.v concerned but the Respondents 

have not taken any interest in this matter. Now 

the applicant apprehend that at any moment the 

Respondents may terminate the service of the 

applicant as such the applicant filed this 

Original Application befo this Hcn'ble 

Tribunal praying for an interim Order and 

directin o to the respondents by L. Honble 

Tribunal not to terminate the service of the 
k'I 

applicant .till disposal of this Original 

Application. 

4.6 	That yor applicant begs to state that 

the similarly  sit-uated person one Sri Rohini 



Sarraa Junior Assistant working in the same 

office with the applicant has also approach 

this Hon 'hi e Tribunal by Li I ing the Original 

Application 1To. 169 of 20 Th 03. 	e Hon'ble 

Tribunal was pleased to grant Stay in the a}:ove 

said Original Application vide Order dated 25-

07-2003. 

Annexure-F, 	F/i and F/2 are the 

Photocopies of order dated 25-07-2003, 

26-09-2003 and 28-10-2003 passed in 

O.A. No 169 cf 2003 by this Honble 

Tribunal. 

473 That your applicant bes to state that 

finding no other alternative your applicant has 

compelled to approach this Hon'ble Tribunal for 

seeking lust-ice in this mat-t.er. 

FJ1 	That this application is filed bona 

ficie for the ends of ius tire 

5) 	 ROUND S 	FOR 	REiIEF 	WITH 	LEAL 

PROVISIONS: 



9 

513 	For that on the reason and facts which 

are narrated above the action of the 

Respondents is prima fade illegal and 

without 1urisdiction 

For that the action of the Respondents 

are mala fde and illegal and with a 

motive behind. 

5.31 For 	that the applicants having worked 

for a cons iderabl e long period, 	there.- 

fore, 	he is entitled to be regularised 

in Group 'C' 	posts. 

5 	4] For 	that fresh 	recruitment 	of 	Group 

C' 	poât in superSesSion of the claim 

of 	the applicants 	are 	hostile 

discrimination 	and 	violative 	of 

Articles 14 	& 	16 	of 	the 	Constitution 

of India. 

5. s,
] 

For 	that the 	applIcants 	have 	become 

over aqed for other erclojrient.. 
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56J For 	that 	it 	is 	not 	just 	and 	fair 	to 

terminate 	the 	service 	of 	the 

ap1irant-S 	only 	because 	he 	was 

init.ially recruited on casual basis 

533 For that he has gathered expetiencC of 

different works in the est.abU-shmeflt. 

For that- the nature of work entrusted 5.B1 

t.c 	the 	applicant 	is 	of 	permanent 

nature and therefore he is entit.ld to 

be reqularized in his post. 

59 For 	that 	the 	applicant 	has 	got 	no 

alternative means of ljvelihood 

5. 1O' For that the Central Government being 

a model 	ercloyer cannot be allowed to 

adopt 	"a 	differential 	treatment 	as 

reqard 	payment 	of 	waqes 	to 	the 

applicant 
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1 For 	that. 	there 	are 	existing 	vacancies 

H 
of Group C post under the respondent a 

The 	aplicaflt. 	crave 	leave 	of 	this 

ni 	
Tribunal 	to 	advance 	further 

at 	the 	time 	of 	hearing 	of qrouiids 

instant applicatiOfl 

DETAIL OF REMEDIES EXHAUSTED 

That t.here is no ct-her alternative and 

efficaciouS 	remedy 	available 	to 	the 

applicant 	except 	invoking 	the 

luriadiCtbon of this Honble Tribunal 

7 1  MATTERS 	NOT 	PREVIOUSLY 	FILED 	OR 

PENDING BEFORE ANY OTHER COURT: 

The applicant further declares that he 

has 	not 	filed 	any 	applicti0fl 	writ 

petition 	or 	suit 	in 	respect 	of 	the 

matter 	of 	the 	instant 
ub1ect 

applicatiOn before any other court, 

...94II171 

.b  
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authority or any other bench 	of 	this 

Hon'ble 	Tribunal 	nor 	any 	u c h,  

application 	writ petition or suit 	is 

pendinq before any of them. 

81 RELIEF PRAYED FOR: 

Under 	the 	facts 	and 	circumstances 

stated 	abclTe 	the 	apli:nt 	iost 

respectfully prayed that your Lordship 

may be pleased to 	adrctit this petition 

and call ^for records and aft.er hearing 

both 	the parties 	the Hon'hle Tribunal 

may 	be 	pleased 	to 	direct 	the 

Respondents 	to 	give 	the 	following 

reliefs:. 

8.1 That 	the Respondents may he 	directed 

by the Honble Tribunal 	to 	regularize 

the 	service 	of 	the 	applicant 	in 	the 

post 	of 	Junior 	Assistant- 	with 	effect 

from the date of his joininq and also 

the Hon"ble Tribunal may be pleased to 
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direct the, reapond3z2ts 	to release the 

reula pay scaleof the applicant in 

the 	post of 	Junior 	Assistant 	at the 

pay 	scale of 	R 3 050 - 7 5 -J5U- 450 /- 

wth 	retrospective effect 	iith all 

consequential service benefits 

incluciinq seniority etc.. 

	

8.2 	Cost of the application. 

	

9] 	INTERIM ORDER PRAYED FOR: 

Penciinq 	final 	decision 	of 	this 

application the applicants seek issue 

of the interim order: 

That the Respondent.s may be directed 

by this Eon' ble Tribunal not to 

terminate the service of the applicant 

till final disposal of this Original 

Application. 



/Z~ 
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1OJ 	THIS APPLICATION IS FILED THROUGH 

ADVOCATE 

PARTICULARS OF I.PO 	lAô3 OQO 

No 

Date of issue 

Issued from 

Payable at 

12] 	LIST OF ENCLOSURES: 

As st-at-ed above 

--\Ierificatiofl,, 



( 
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\Terificat.i on 

I, 	Sri 	Srimanta 	Medhi 	S/c 	Sri 

Soneswar Mec{hi, 	Junior ssst.aflt7 	Ottice 	ot 

the 	Reciional 	Director, National 	Open 	School, 

Dpartmeflt 	of 	Education, 	Ministry 	of 	
Human 

Resource 	Development, Government- 	of 	India, 

- 	- 	- - - _ - 	N.E. eqiuflct- 	-iit 	e, - 	- - 	- - 	- 1 	1_ 	- 	- 
reiui1,. 	NL IWtLL 	DLjv'jii 

At• 	Floor, 	Christian Basti, 	Nilmani 	Phukan 

Road,c4uwahati -7BIUOS. I 	am the 	applicant 	of 

the instant application and as such I sign this 

verification and verify the st.atements made in 

accompanying appicat ion and in paragraphs 

are 	true 	to 	my 	knowledqe 	and ci 
those made in paragraphs  

are 	t-rue to 1w information being 

of 	records 	and matter which 	I 	believe 	to be 

true and tiaose made in paragraph 5 are true to 

my legal advise and I have not suppressed any 

material facts. 

I signed this verification on this day 17 

of 	21,003 at Guwahati. 

S 	frt.cfs 
Declarant. 



NATIONAL OPEN S CH€L 
Wt 

Dr.A. C. Bhuyan 	/ ,- 	 ZL 
Regional Director, 	- i 	 .(Deptt. f EducatiOn, M.H.R,D.. Govt. of India) 
Phone 0361 223964 (0ff) 	 RegionaL Centre, N E. Region 

• 	036.1 45O468 (Resi.) 	 Nirmal Bhawan, (1-Floor) 
FAX : 036 1223964 	 Christiañbasti, Nilamoni Phukañ Road 
Email nos ghy@gwl  dot net in 	 Guwahati - 781005 

- 

Date : 01/07/2001 

ORDER 

Sri Srimanta Medhi B.A., S/0 Sri Soneswar Medhi of 

Village Ziakur, P0 Kukurmara, PS Chhaygaon in the District 

of Kamrup. (Assam) is appointed as a CaSual employee @ 

As. 120/- per day for a period of three months in the office 

of the Regional Director, NOS, N E Region, Guwahati with 

effect from 02/07/2001. 

(Dr. AC. Bhüyan) 
Regional Director 

n SCh 
t. E. Peit1 

sasti N. . 



• 	 - 	 • 	
.,.- 	 S 
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IV S.K. Misra 	. 	NA11ONAL. OPEN SCHOOL 

	

egionat Director, 	
(DetofEdufto M.H.R.D. Govt. of india) 

• PHONE: 	0361 - 223964 (Off.) 	 . Réglénal Cénire, N.E.Reglon 
FAX 	: 0361 - 223964 	 . 	 NIrmàI Bhawan, (1 -Floor) 
E-n.: r,osghyl sanchamet.in 	 ChrIs11anbasi, NllmàñI Phukan Road 	• 

GS.Rod,Guhad-781 005 
0 

Whomsoever it may concern 

Tlis is to certify that Shn Shrimanta Medlu is working in the Regional Centre(Guwahati), 
National Open School, as Jwuor Assistant on daily wages During the four and half month 
period he worked with me, I found him a smcere,honest aiid hard working person I wish him 

	

success in life. 	 • 	 . 	

0 

• 0 • 	 • 	 -, 

Date : 03/06/02 

fr$) \

-r  

kA IIJ 

(S.K. Misra) 

'flaoiono DimcW  
4e&naj Open SctMMj  

1. E. 	;ional 
• '. Roar 

\% 	C.  
% S 

Cr 



NATIONAL OIENTSCHObL 

Dr. A. 
al  
C. DiBhuyan 	 I ' 	 #1 i• 	I 'IIC 

Region rector, 	 (Deptt. of,Educatidn, 'M.H.R,D. Govt. of India) 

Phone 0361 223964 (Oft) 	 Regional Centre, N E Region 
0361 450468 (Res,) 	 Nirmal Bhawan, (1-Floor) 

FAX ':0361223964 	.. 	 . .. 	 Christianbãsti, Nilamoni Phukan Road 
Email nosghy@gwldotnetin 	 Guwahti - 781fl05 

~ NNDV-kc -c 
• 1 	 . 	 . 

TO WHOM IT MAY CONCERN'•'•.' 

I have the' pleasure to certify that Sri'Srimanta Medhi B.A. 
had, been working on casual basis in the 'office of the. Regional 
Director, NIOS (Then NOS) . in the capacity' of anAssistant 
during my' tenUre 'as 'Regional Director, NOS ,'RgionaI centre 

.Guwahati.,, with affect from. 1 7th April, 20O: to January, 2002 
and I understand that he.is still working in' the same capacity 
till now.,  

During my tenure, besides being entrusted with admission 
and examination works, he dealth with Direct Admission work 
single handed'ly under the supervision of the E.O.', concerned. 
I. found' him sincere hard-working and eager to:lea'rn 'the 
'intricacies of admission and examination' works of NIOS. 

I know. nothing against' his .character 

I wish him success in life. 

Date : 30/11/02 
(Dr. A. ç. 'Bhuyan) 
Regional Director 

eqina1 Dnct 
eonaL Open Sch.e 

N. E. Regloflil 
hd6tlan Basti, N. P. *I 
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Misei.Pettjon 1'b:  
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• 	
'ieview ppiecatj3ri No:  

- 	• 	• 

•APt1ecèns: 	 ' 

t ars 
- 

Ay3efr, tiio pplecants:  

	

oak& 	 cZ cSr: C. )4• . 

	

oj,• 	i•.•. 	n. dr 

r 
- 0t1 TtTYegistry DtT - 	 7of 

25.7.2003,Lpresent 
: ±he Hon'ble !v 	Jus±N. 
Chowdhury, Vice-Cha4n. 

t,. 	 The Hon'ble Mr. 1  N.tY-iIyal, 
1. 	M?mber (A). 	- 

) 	 • 

Heard Mr. A. Ahmed, l41 counsel 

t / 	the applicant. 

/ 	 The application is a 	te. Gall 
i for the records. 

	

.1 	 r 	 .'•• 

I 	
Issue notice to show csusv as to 

why interim qrder as Prayed ors4aii not 

I be granted. Returna& by 

In the meantime, \he rspoidents are 
directed to all'i the appicantto contnué 

' in service till the returabl,e date. 
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I 	 ORDER SHEET 

0r1 jecat13 iJ 	 / 2 OQ3 
• 	

. 	 / 

Re ew &pp e cation Nu 

pp1 cnts 	 ' 

Redarc 5  

; 1 
)vatejr hc ipplecant s  - 	A 

ii ateI, te RespDnd3nt5 - 	 c7c .s C 	
2-ii 	L 

Dat  

26.9.2003 	Heard Mr.A.hed 	-' -. -ounse .1. 
for the applicant and also 

learned counsel appearing on behalf of 
resondent no.2. 

Mr.S.K.MOdhI prays for time to file 
written Statement. 

prayer allowed. List the Case on 
28.10.2003 for order. 

Interim order dated 25.7.2003 shall 
COfltjne, 
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1 

Heard Mr.A.d le  arried Counsel 
for the appliCant and also 

learned Counsel fr the respondents 

Mr.Medhj has Stated that he is fili- 
ng written statement in Course of the 
day. List the case for hearing on 

2.12. 
2003. The applicant may file rejoinder 

if any, within two weeks from the recj 
pt of the written Sttemeflt 

Interim ordershali Contflue 

, VICCCHAIRNAN 

Sd,' MEMBER (A) 
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